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and for performing the marriagé of the gaughter and to ngk
after the cldest son of the deceased employee that the Pamily
has to meet certdin pxpenditure and in‘thESE circumstances it
has.to be inferred thaf the pamily is in indigent circumsgences..
The daughter admittédly has passed M.,Sc., t£xamination. Accordin
to the respondents shg is working as part-time lecturor.
According to the applicsnt she had worked only for @ short time
and consequently her services had béen terminated and she is
now un:emp}oyedi But whateyer it is, as daughter is high%y
qudlified, she should be in a position to maintain herself.
Besides this, the daughter 2fter marriage ceasess to be @ mémber
of the faﬁily. - 89 as for the applicant herein i; concerned he -
can work, earn and maintained himsalf., No.-daubt he is
unemploysd but he pan seek employment glseuwhere. So far the
pirst son is concerned, even r8king for grant, that he is
ﬁentally sick and had been injured';ecently in a motor cycle
accident; he can be.maintained by the mother? Tha fPact that :
ghe mother oF‘the applicant is getting pamily pension of
.Rs. 1,870/~ is not in dispute. ﬁﬂfter cert@in geducting the
pamily had been paid more than Rs. 1,50;000/—. The said gum
Wb - Pixed daposit
of Rs., 1,50,000/- iff&nUESted in long tzpm/in any Bank thc same
would Petch inteprest not less than Rs, 1,500/- per month.
Thus as seen the income of the family would be Rs. B;SDG/— :
permanth. So @s the income of the family yill be a3 sum of ¥

Rs. 3,500/~ per menth, it is yery difficult to say that the

said Pamily is in indigent circumsgances. 50 in view of the
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epproached this Tribunal for the relief as indicated

abovas,

4. Counter is filed by the respondents nppésing

this 0OA, 1In the counter of the respondents it is aintained
that the mother of the applidant was paid 5 sum of

Rs. 1,81,918/~ as benefits towsrds GPF, firoup Insurance,
Ehcashmentrof lesye, Gratuity etc., and bhesides thaE/the
mother of the applican£ isrreceiuing a family pension of

Rs. 1870/- per month and._in.viéw of thésefacts and gircumstance

—_—

that the Pamily is not in indigent circumstances,and sg the

GA is liable to be dismissed.

Se We have heard today Mr. . Prabhakara S5arma
counsel for the applicant and Mr. Chegnna Bagzppa Desai

standing counsel for the respondenta.

e

6. | It is only in a case yhere the Family is in
indigent circﬁmsfances that an appointment of\,compassionate

“to be , | _
-grounds is/provided., The family should be‘in such circumstances
if &=t asgistance in the form of compassionate appointment
is not provided to one of the members of the familﬁ,that the
family will not be able to sutvive. Row the qpesticn thét
has gaot to befconéiderad ig}uﬁether the family is piaced
in such indigent Circumstanceslrgauiring an appointment on
compassionate grnﬁnas; It is the contention of the learned
counsal for the applicant that the daughter of the deceased
Namassivaya is yet £G be married and that the glde;PEDn of
| ]

the deceased emplOype<cm=ie 1S meL

tally sick aod.physiceily
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To . y . . . .

1. The Director,. ,
Natjonal Geophysical Research Institute,
Uppal Road, Hyderabad-'l. ‘

2, One copy to Mr.A. Prahhakara Sarma, - -advocate, 2-2~647/109
Central Excise Colony, New Nallakunta, Hyd.

3. One copy to Mr. Chenna Basappa Desai, sc for CSIR, cAT.Hyd.

4. One copy to Library, CaT.Hyd.
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Cese Numbe:’......... 6&’3 ?J,Lﬂ?
Date of judgemeﬁt...{-g/-.?,l‘% |
Copy mnde ready enzfﬁ/.lm%. i
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Pacts and circumstances of thae case it is difficult to hold

that the pamily is in indigent ircumstanceg. _ So we are not

inclineﬁ.to accept tne CQﬂt?ﬂtib% of the applicent that a

-

compassionate appointment has to
. .o v ' L
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be provided to him, It

is the contention aof Mf. A,Prabhakara Sarma counsel for
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the applicant that ene Smt. Zakira Beggm nad bezn appointed
on compassionats grounds on 3DEh Septcmbmr 19%3, and so, that
this is alsao g5 fit gase for the fespondents to prouidekqn
appointment of compassionate grounds. [r. C;B. Desai submits
for the firstvgime that the applicant during the‘course of
arguments Nas hrnught into pictufe the name of Zakira Begum,
Even taking it for granted thet the geid Zakire Begum had been
provided appointment oP compassionate grounds, it is upto the
Bppliéant to prove before this Tfibunal the indigent
circumstances in which the pamily is placgd. As a;ready
pointed out we do not ggpe the faﬁily of the applicant herein
being in indigent pircumstances. Iﬁ is quite possible that

the pamily -of the gaid Zakira Begum was in indigent Circumstaqf%

_ v :
~and the respondents provided ®@n appointment her on compassianate

grounds, It i$ nct open for the applicant to compare himsalf
with the Zakira Segum in sgeking appointment on compassionate
grounds. Each case has got to be decided on its own merits,
We are satisfipgg that this is not:a fit matter for providing
appointment on compassionate grounds. Hence the 0A is liable

to be dismissed and is ggcordingly dismissed. Parties ghall

begar thelr oun cos?s.

Court Officer
Zentral Admiristrative Tribuos
Hygars.ad bisnch
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